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( See Rule 42)

In The Central Administrative Tribunal
GUWAHATI BENCH : GUWAHATI

ORDER SHEET ~
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e No'tc's",of the Registry

Date Order of the Tribunal
,Aw‘g cp L4 ’E{kﬁd 20.2.98 Issue notice to show cause as to
. b : M A &\L\Q(Y\,Ld why a contempt proceeding shall not be
é Ny M A o initiated against the alleged contemners
Ad\f‘ocf’sh o u\,\e\j\k. ~as prayed for by the petitioners. Notice
’ % e 0~f)P\-’:Q°"\'J' is returnable by one month.
%'fb\y;\%. Y P%Wﬁb\w"'\‘t List on 23.3.98 for show cause and
X e Comdaommuts Ty further orders.
¢
Mem C&p\ik’v\& ok Tue Office to take steps immediately.
“yudgr vt & cevwdan Ak
R2-2 -9L passed i '
whech  wen ﬁﬁ&ﬁﬂ&«ﬂu& Memb&r : Vice~Chafrman
by e MenBU- Suprame | pg
Cewnt et S g(%‘) Y~
| - 2- 9F ~vidse tivid e
' 23=3-98 Await service report. List it on

Appaed Ne-1s 72 it 1997 |
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21-4=-98 for orders.

‘ Member Vice~Ch§irman

lm

T et 2y,



* .

c.p. 2/98 QA 274ﬁ5>

‘»’R

Notes of the Registry

Date \gf v

/

'Order of the {‘nlbm:wldétr

<
.
.

2%29¢
/Aﬁé/t‘v7¢‘ ;

/(C/: ‘6/t/‘-/'

21.4.98

~

(Qt;t««ﬂn[

Skcw CRuse lkgb/)

et el Frued

3
)

3
373,98
Nohie ef

O /240/?%/4

[&m

_,) [¢oh%4 &LWJZ} 333Vﬁd7

6o Al fNo- 1 0
Skew C VAL b
mot heo B lecl

/fvx

-

{ et

)
7

-

~ On. the- prayer of the co;uilsel for
' the parties the case is adjourned till f

4.5.98. g
;ng

L
‘Member _ ' Vlce-ChalrmaAE'/
L for
\ &
¥
?%
This contempt petltlon wa!

filed for non-compliance’. of. the ordegv

and direction given by this. Trl'
No 274/95
22.2.1996. Mr A. Ahmed, learned counsel.;
the that that’ii
the order has since been complied with. 3
Heard Mr S. Ali, .C.G.S.C.

He order

in Original Appllcatlon

for submits

petitioner

learned Sr.

also informs that the has %

since been complied with.

In view of the above there is

no ground to proceed with the contempt
pet;tlon the

Accordlngly Contempt

Petﬁtion is ¢losed.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: :;?

s

GUWAHATI BENCH :GUWAHATI, Iy

et 122

(Ab v Auwme

CONTEMPT PETITION NO, X OF 199%

In 0.4, NO, 274 of. 1995

IN THE MATTER OFf:

%g A‘PétitiOn under Section 17 of the
g Central Admin istrative Tribunal Act,
g 1985 praying for pqnishment of the
: - Contemners for non-compliance of the

judgment & order dtd. 22-2-96 passed

e

by the Hen'ble Tribunal in 0,A, No, 274
of 1995 and which was affirmed by the
Hon'ble Supreme Court of India on 17th

February, 1997 vide Civil Appeal Nao,

- TR AR @ L N
!
P

.1572 of 1997,

- AND.

IN THE MATTER OF:

'Shri D.K, Borah & 29 others

-Versus-

Union of India & others.

- AND -~

18 THE MATTER OF:

Shri Drona Kants Borah
C.5.8.0. ,Grade - 11,
Office of the Administrative Commandant,

Station Head Quarter, .

(COntd.)



- gy die LheWh o

-2 -

P.0.~ Rangapahar,

Diﬁapur, Nagalénd.,v

«eo PETITIONER,

~-Versg-

) . a . 7 N\; P
1) Shri {55t Kimar =

U

' | Secretary Defence,
Government of India,

New Delhi, (North Block ).

2) €ol, K.,I. Singh,

" Administrative Commandant,
Station Head Quartef,
P.0,- Rangapahar,via- Dimapur,

Nagaland.

++« UprspONpENTS

CONTEMNERS,

The humble petition of the

above named petition :

MOST RESPEGTFULLY SHEWETH:
. _ | | | "
1) That your petitioner and 29 Others filed

the ﬂriginal Application No, 274 of 1995 before this
Hon'ble Tribunal praying for payment of 1) Special
Duty ellowance, 2)'H0use.Renf allowance, 3) Special
Compensatory, (Remote locality) allowance £r and 4)

Field Service Concession @ff) which the Petitioners

-are legally entitled .

2) ‘That the Hon'ble Tribunal after hearing

on both sides was pleased to pass the judgmeht & order
dated 22-02-96 directing the Respondents including
the Respondents/Cenfemner to pay following reliefs

td the petitioners .
(Contd.)
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1) The respondents are directed to pay the

Special Duty Allowance (S.D.A.) from 01-12-88 to

such appiicanté who were appCinted outside the

North:Eastern Region but have been posted in North
Easter Régiﬂn, Special Dufy‘Alluwance (SDA) with
effect from tk date 0é actual posting in Nagaland
en or after 01-12-.88 as the case may be in respect
of each applicant and continue to pay the same soO
long as the cOncession is admigsible. Aarears from
the date of actual posting in Nagalend on or after
01-12-88 upto date to be paid within three months

from the date of receipt ©f this Order .

11) The Special Compensatory (Remote Locality)
Allowance (SCA) (RL) the Respondents are directed
to be paid with effect from 01-10-86 from the date Of

actual posting in Nagaland on or after 8%x8® 1-10-7 86

- and continued to pay the same so long as the cOncession

is admissible . Arears of the S.C.A(RL) from the
date of actual posting in Nagaland op or after 1-10-86

upto date t0 be paid within a period of three months

' f;cm the date of communication of this order .

CO1I1) It was directed that Field Service EOnce-

ssion should be paid t0 the applicant with effect
from 01.04-93 , The same was t0 be paid with effect
from 01-04-93 or from the date Of actual posting to

each Of the applicant upto date and to continue 1O

~ give the same so long as admissfible . .

P

1v) The respondents are also directed to pay
House Rent Allowance to the aﬁplicants at the rate

as was '.applicable t0o the Central Government emplOoyees

{Contd.)



.in B, B-1, B- 2 Clasgs cities/town fOr a period

from 01-10-86 or from the actual dete of posting as
the ease may be in respect Oof each applicant upto

28-02-91 and at the rate as may be applicable from

time to time as from 01-03- 91 upte date and to con-

tinue to pay the same at the rate ﬁrescribed here_
after , Arears t0 be paid accordingly sub ject to the
adjustmgnt of the amount as may have already been
paid to the respective applicanfs during the period

towards H.R.A. Arears to be’paid ag early as practi-

_cable but not later than a period of three months

from the date of coOmmunication of this Order to the

Respondents,

Annexure- 1 is the photocopy of Hon'ble
Central Administrative Tribunal's Judgment

in 0,A. No, 274/95 dated 22-02-96.,

3) " That your petitioner beg to state that

the respondents/contemner in G9.A, NO, 274/95 has also

filed a Special Leave Petition before the Hon'ble

'SUpreme Court against the judgment and Order pass in

B.47No, 274/95 on 22nd February,1996. The Speciadt
Leave Petition which has been numbered as Civil Appeal
No, 1572/97 along with 0ther similar nature of %xhx
casés beforé the Hon'ble Supreme Court of India, The

Hon'ble Supre COurt of India finally disposed the matter

with other ¢ similar cases and the Apex COurt has finally

affirmedf the judgment of this Hon'ble § Tribunal by

its judgment and order dated 17-02-97 .
(Contd. )



Annexure-2 is the photocopy of the Hdn'ble
‘Supreme Court's Judgment in Civil Appeal

No, 1572 of 1997,

4} Tﬁat your petitioner beg to state & that
after getting the Hon'ble Supreme Court Judgment in
Civil Appeal-No, 1572/97, your petitioner filed an
application dated 2-4-97 before the Respondentg/
§0nfemner¢ No, 2 requesting him t0 impliment the

judgment of the Hon'ble Tribunal in O,A, No, 274/95

which are affirmed byAtheAHOn'ble Supreme Court in

Civil Appeal No, 1572/95 dated 17-2-97.

Annexure- 3 is the type copy of the appli-
cation submitted by the petitioner +to the

Respondent No, 2,

5) That.y0ur petitioner begs to state that

the respoOndents/cOntemners has paid only the Field
Service Concession as per Hoh'ble Eourt's Judgment
to the petitioners. But they have not yet paid the
thér three ail?wanees y i, e.; House Rent Allnwanée,
Remoté Locality AllDwance ’ Spn01al Duty Allowance

as per the Hon'ble Court's Judgment & order .

~

6) ~ That yaur petitinqer_begs to state that the

. Respondents after receiving the application at Anne-

Xure-~3 has not taken any sx positive steps to imple-
ment the Judgment ©f the Hon'ble Tribunal which was
affirmed by the Hon'ble Supreme Court of India on

17-p02-97 ,

7) That your petitioner begs to0 state that
after getting no reply from the Respondents/Contemnérs.

(CDntd.)



- 5(a) - ' L
the petitioner sent @ registered Advocate Notice dated
4.8-97 %o the Regpondents requesting him to implement

-

the judgment of the Hon'ble Court,

Annexure-4 is the photoeopy of the Advocate Notice
Dtd, 4-8-97 sent by the Petitioner's Advocate to the

Respondents.,

Annexure-4(a) is the photocopy of the receipt of the
Registered letter by the Postal Department.

7T.a) That it is worth t0 mention that earlier petitiOnér
has filed a contempt petitidn.égainst the Respondents
before this Hon'ble Eéurt wﬁich has been anbered ag El.P,.
N0,36/96 ,But Oﬁ 12-2-97 it was withdrawn by the petitione:
due to pendency of thé.Speciai Leave Petition befﬂre the
Hon'ble Supreme COurt agalnst the Judgment ‘and Order dtd.
22.2-96 passed by the Hon'ble Trlbunal in 0,A.No, 274/95 -
The Hon'ble Tribunal's order dtd. 12-2-97in C.P.N0,36/96
has given the liberty to the petitioner to file fresh peti-
tion and hence he has filed thls fresh chtempt petition

before thls Han’ble Tribunal,

8) That your pétitiﬁner begs to state that, inspite of
these clear diréctécns b;?izisfﬁg;'ble Tribunai agd Hon'bl e-
Supreme Courﬁ of india th;'ﬁespOnﬁents/Cantemnsrs have

: deliberafely not complied with the judgment and order with
a8 motive behind and no steps haé yet been taken for payment

of the reliefs given by the Hon'ble Tribunal and Hon'ble

Supreme Court to the petitioners.

9) That your petitioner begs to state that the Respondents
/conteﬁnars have shown complete diséegard,#disObedgence to
this Hon'ble Court and héve_nﬂt'caied to carry out the
judgment/direction passed by the Hon'ble Tribunal and the
Supréme Coyrt Of India till today énd this amount to

SeriOhs contempt Of court and they deserve the punishment

fDr Willful e s ¢



£%iaisﬂbedienca » disregard for non-implementation of

the judgment and order passed by the Hon'ble Tribunal
in 0,A. No, 274/95 for which they deserve punishwent,

io) ‘ fhat your petitioner submits théf unless
théy are hold up in case Of Contempt the Contemner
‘will not impliment the judgment & order passed by

this Hon'ble court and as éuch, it is a fit case

that the contemher should be diraﬁted to appear before
the Hon'ble Tribunal and to explain ag to0 why they
have no;fimplemant the judgment of this Hon'ble

Tribun@l .

11) ' fhat your petitioner submits that both the
respondents/contemneré deliberately and intentionally
disobeyed and dishonoured the judgmentx and 0£der
of this Hon'ble Court and hence both of them are
lisble to be punighed under the provision of Contempt

of Court proceedingg.

12) v That your petitioner begs to submit that,
he has filed this petition bona fide and for tkis

the'ends of justice.

Under the facts and circuhstances
mentioned above, it is therefore, respect-
fully prayed that‘y0ur LDrdshipé may be
pleased to admit this petitién and issue
Contempt Notice to the Respondents/Contemners

-t0 show cause as t0 why they should nOt‘bé

punished under Section 17 of the Central

(contd.)



,ﬂdministrative Tribunal Act, 1985 , oy
pass such any Other Order Or orders as
the Hon'ble Tribunal may deem fit and

proper,

Further, it is prayed that in view
of the deliberate negligence and disotbe-
dience to Carry out the HoOn'ble Tribunal's
order , fhé Contemner should be asked to
appear in person beforg this Hon'ble Tribunal
to ekplain as t0 why they shDuld'not be

punished for contempt Of Court.

And for this act of kindness your petitioner ag in

duty bound shall ever pray .



DRAFT CHARGE

The applicants aggrieved for non-
compliance ana non-payment of S;B.A‘, HeR,A4,SCA(RL),
and F.S.C. in terms of the Hon'ble Tribunalfs judgment
and Order dated 22-02-96 passed in 0,A, No, 274/95,
The contemners/Respondents has willfully, deliberately |
vioclated the judgment & order passed in 8,8, No, 274/95
by not implementing the direct@ion contained therein
till date, AccPrdingly the Respondents/ Contemhers
are liable for contempt of court proceeding and ssvers
punishment thereof as provided for under the law.
v.They m3y also be directed tO appear perscnally and

reply the charge of this‘HOn‘Ele Tribunal .'
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AEFIDAVIT

-1; Shri Drona Kenta Bopsh Civilian Switch
Board ﬁperafﬂr: ,Erad'e, - Il , sa'r‘ving under the Admini_—
strativ_e ;ommandant'Stat::LDn Head Quarter, P”.U.- Ranga-

pahar ldo hereby solemnly affirm and declare as f0llOws:~

1)y . That I'a‘m -the‘applican'_t No,1 in the 0.A,

NO; 274/95 and also petitiorierlof the above contempt
petition and as such, I am conversent with the facts
-and circumstances Of the case, Being authorised I am
:nmti competent t0 gwear this affidavit on beghalf of

all the appl icants,

2) "~ That the statements made in. this pet:.ha.un
thnd in pa aph t o
paragraphs \/ 311 "Cs/é/'[ are true t ")
my kn0wladge and thoge made An paragraphs 2()“1@?@
z(\v} o are true to my information and rests

are my humble submz'sslonavbefore this Hon'ble Court,
. \ . '

| And I sign this affidavit on this _ i day
.. - of ;£2&Mg7,1993 at Guwahati ., °
Identified by me:

R C) o - .
jAM) ) B VT, Bl

Deponent

Advocatem
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

" Ooriginal Application N0.274/95
Date of order: This the 22nd Day of February 199%s,

JUSTICE SHRI MeG4CHAUDHARI, VICE~CHAIRMAN
.SHRI G.L.SANGLYINE, MEMBER(A) : - '

Shri D.KeBorah and 29 others,-

Commandant, Station Head Quarter, P.0. Rangapahar,
D

Via Dimapur, Nagaland, s A licqggo

By AdvoZaté Mr.Ad{l Ahmed.

-—-' . P u-vs-m

l. Union of India, represented by the Secretary
Defence, Govt, of India,
New Delhio

2. The Administrative Commandant, Station Head Quarter,
P.O. Rangapahar Via-Dimapurf.Nagaland. ’ .

By Advocate Mrosohli. sr.C.G¢SoCo'
. i

ORDER.

CHAUDHARI J(vc):

1, This i1s an application filed by 30 Defence

Civilian employees Group*C*and‘n! serving under the Adminit
strative Commandant Station Headquarter, Rangapahar, Nagéiando
They pray for diredtions to the respondents to pay them
financial benefits of Special Duty Allowance Wwee.f, November
1983, Special Compensatory (Remqte;Locality)Aliowancé Weeofs
1-4-93, House Rent Allowanc. .w.eof. September 1986 and

Field Service Concession Welof, 1~4=93, |

2. 'The contentionsurged and the various memorandums

and orders issued by the Government of India from time to
time. ©n the basis. of which these clgims have been made are

the same as in the case of applicants' in 0.A.N0.124/95 decided

by thie Bench on 24;§Q§§fa%fi@_

contd/-
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3, Mr.S.M4 Sr.C.6.5.C. arvearing for the respondents

submitted that although a written statement h¢ve not. been
filed in this case the respondents adopt & same contentiong

as were urged by them in O.A.No. 124/95 to oppose the claim.

40 We have examined in detailed all the relevant questiong

\ v A jrbihy

in respect of thistclaimﬁSince the position is identical with
(he ™ ‘?‘\.\GW

the applicantds- in O.A. No.124/95 who—are adopt reasons even
in the order on that O.A. and passed.similar order in respect
of the applicants.  cvd4

(A) 0.A.N0.274/95

1) It is declared that SDA is payable from
[ 1121988, Abisd U folloteting chaan keI fffinnls -
i1) (a) The respondents are directed to pay.only
to such of ;he applicants who were appoin=
toﬁ outside the N.E.Regibn but have been
L | posted in N.E.Région Special{Duty) Allowance
(SDA)'with effect from the date of actual
bosting in Nagaland on or after 1-12-1988
as the case méy be in respect of each appli-
cant and continue to pay'the same so long
as the concession is admissible,
(b) Arrears from the date of actual posting in
:‘Nagaland on or after 1-12-~1988 upto date
D to be paid within three months £rom the

date of receipt of copy of this ofder.

i11) (a) Tt i{s declared that SCA(RL) is payable
[ | from 1-10-1986, b lie” afplitands”
. (b) The respondents are directed to pay to

the appljbants $CA(RL) with effect from the

J'date of ac*ual posting in Nagaland on or

contd/-

[ ;: - L.(,»KC/'( é'
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after 1-10-1986 as the case may be in respect
of each applicant and to.continue to pay the

same s0 long as the concession is admissible,

(c) *“rrears from the date of actual posting in
Nagaland on or after 1-16-1986 upto date to be
paid within a period of three months from the

date of communjication of this order.

iv) (a) It is declared that FSC is admissible from
1-4-1993,
(b} The respondents are directed to extend the

- FSC to the applicants in the prescribed manner
with effect from 1-4=1993 or from the date of
actual appoint ent éa'the case may be in respect

. of each applicant up}o date and to continue to

give the same 30 long as admissible.

v)(a) It is declaréd that HRA is admissible as
indicated below.

(b) The respondentsare directed to pay HRA to the
applicants at the rate as was applicable to the
Central Government employees in B,B~1,B=-2 class
cities/towns for the period from 1-10-1986 or

/J\/vv\
v from the actual date of a pointmeht as the case

C

may be in respect of each applican; upto 28-2-1991
and at the rate as may be applicable from time to
time as from 1~3~1991.upto date and to.continue
to pay the same at ;he rate prescribed hereafter.
(é) Arrears to be paid accordingly subject to the
ad]ustment cf the amount as may have already boen

paid to the respegtivp applicants during the

aforesaid p»riod towezds HRA .

contdy
j

; {1/£z;//

e



o
#

()

(e)

aforesaid order,

SN . Ry
e

Future payment to be regula*ised 1n accor-

-
dance with clause (a) above.

Arredrs to be paid as sarly as Practicable,
but not later than a period of three monthsg

from the date of communication of this

order to the respondents,

No order as to costs,

@cﬁrtiﬁcd‘m be true Cepy
gitug Ffifafy

The originail application is allowed in terms of the

Sd/- VICE CHAIRMAN

Sd/- MEMBER (ADMN)

AR
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he defence gervige ab various
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to either aof the allowance Shiry PLPL o, Yoot e
oL :

senior counsel appearing for some of  the re=ponrents

~

haz contended that those C]Vﬁ\3HH-PNP]UY"“¥uWU'k3“9 (&1

ciations in iha Nor th-

X

castorin-region were given Seacial Duly Allovance with
1

view Lo allract the compelent persons and the persons

having been deployed, are et i) ed to the Vame and  the

amended  concessions would be app licable Lo Lhose .

pnployees whor;@rg.Xranaferred after apridy L7, 1375 .,

A1) those who were serving eariier qould be entitied Lo

'

bolzh. Shri Arun --Jd‘l tely, learned ﬁ:wn'n)‘r (~'()u|;upg1

appearing for some of Lhe respondents has drawn ouvb

attention to “the dislinclicn uriween Fivld arva aned

Kodified Field area And submitted thal_}n!uaseﬁ witere

civilian employees ave cupporting the [1eld  defence
] 9

persons ~deployed for the barder operat conal
requirements facing ! iwmmense ool il ities, Lhey’ will,

Le dented the payment of bolh Al lowaneers  while the

pursonne],worklng in the Modified Field hrea, 1o other

words, in barvacks, will be entitled Lo doubie beneflit

of both Ahe allowantce, Thix creales hostiie

discrimination and uniusl resulls,

Naving regard 1o ihe pospeclive contentrons,

-

Wy are ol the wicew Uhat whie hovepoment Naying e

A
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extending  the bene iy of Paymenl  of  Specia) Doty
AMlowance to all (s delonce employees working in Lhe
North-easlern Feaion as per the grders ivsued by Uhe
Government from Ujwe to "t ime as Jn Apedl 17, 1995, ihey

are entitled to both the Special Duly Allowance as well

St SR

t
as  Field frea Gpec il Compensatory (Rewnie Lacal ity

Kl owannee, The same came Lo be modified w,e. (. that
date, Thevefnre, irrospective of the [ad whvthv{ 0y
not  (hey have Leen doployed carlier Lo lhaiidn(w,. atl
a2 enbtitied (o hotl (i alPowances only  apta dhal
dale. Therenf!vr,. all the p;r;nnnu§; whie e
transferved  oariing to that or tran&fv}lud (o on o
after thal Cate. “hall be entitled Lg paymenl of ‘Only

one sel of Special Lty AMTowaiice i leprue of o above

-modified order, oo v

A regards he payment  of  Spec¢ial Duty

MTowance Uy o dofen CIVIT AN porsanned dep Yoy ed

al the  horder oy lov  «upport o f aperat yonal
requirement, they  Tace 1he Tinm e Hoslililje- ’
2y - ! o . ' .
supporiling e Aray personnel dep loyed Lhere,

»

I'I"”-"""“.'-rll“l]}",‘"‘ HN"}' J|]t)nf""l"f"4||l'll‘t? Lhe ol e '!dy!ll&‘ll‘ -

(.’I"(il:‘l'(.‘.',l 'g;), l,hl;_' !j(\‘./:-;nuug”[. I)lgt l_hl.)y (;‘,annn!,- ;)Q_a ']!.1,, ]\:.:(;

!

s r - . - 4. - - . Te > . .
of tha wame sinee thov apre l',sclng RN hos{91 08 10
° t
.
Cpasd
i B
- { B
4 .|l.~7
T
Ry
‘" 1
-3
S
N
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P K ‘




—————

- — .
" ———

; -

in Nilly areas risking their Tives as Plivisugsd in Hhe

13

proceedings of the Arny dated Jamuwary 13, 1994, Fut

the Hodified Ficld Ar=a, ]ﬁ\other words, o Lhe delope:
terminology, “barracks” in’ thal area s o le-wor
risking  area;  hene. tirey shall not  be entiiled 1o
double payment,  Under theee circumslance=., ¢, PP,

Millhiolia s right in say tig that the warding  of dhie

order ' requires modificalion. The Ruovaernwent iw
. ) ,

. ' . ! . ,
directed to wodify the order and tesue The  corrigendun
N ’ o |

accordinglv,

.
'

..

! \

.

:‘-' t"-‘n!' uk ‘lll

MY I . . i ¢
The appgals ure disposed of accordingly.
is made c¢lear that \he Unijon of Thdia 15 not  entitled
: . |

to recuver. any payments wade of {he ﬁ{riod pravr iu
y ‘ .." .
ApriY 17, 1995. HNo cost-, ? ’ !

t

LI A R n.covtt\]u

(KN RANASWANY)Y «-

vOf’\‘ll"lltl'Q""\.‘xl
u (6 T NANAVATL)
NEW DELHI; ' A :
FEBRUARY 17, 1997, -,
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To
The Adm, Comdt,
Station Head Quarters, -
Dimapyr,Nagaland.
Sub: Requesting for payment of Arear
ag directed by Supreme Court,
Sir,

Most humbly I beg to state that - the Supreme

court'’s verdict has gone in favour of us, a copy of

jUdeent is enclosed herewith.

\

1, therefore, request you to kindly take a

. Necessary action fOr the same.

Thanking you for your kind cOnsideration and

necessary action please.

Yours faithfully,

Sd/- illegible
3/4/97
(CsBOD,.K., Borah)
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. Shxs caz, "Kn Lo Singh s
R ..ikdminﬁﬁtrﬁti\:rz &-uﬁmﬂdﬁﬁtg PR
| ?’ﬂ.w .3 ﬁgrlﬁ'-‘hk‘i: Vi S oy
Vi « bimpur, ﬁ&géi'&nd.
Ko f1n 3 oy gggg
o , Shra Bk, Bﬂxah*& ﬁ"’r ﬂrsg
..Ve..“."“' §o e
Hniem of Inaiﬂ o Hpgl T
tos "‘ f"e i'-"i’t “‘
,fiub! Nﬂnu&ﬁplnmﬁﬁt&ﬁﬂ of ﬁﬂu'hls Court’s
A o sudgmant d?t&;g ?2-{}2-.5?9& raaaed :ln '
sbave Oxiginsl ﬁppngaqwn Mc,.z‘r:s/ﬁ.
1 . - e :":‘Mﬁ u:ym’:—:._fa\ ‘:Q.. ‘p"‘ @,‘} o
Sig. . ,“,, "s '. .

Undgy iﬁwo imtmawwn e ny, amzt %hxi
Bx:tlsm Kant .,n Béyah Rividisn ‘Sw#wh Boardi ‘%mt Or serving
undc-xr ym..s 1 gim@ ybu thlnnkiaa"ma folious ¢- J

\‘a¢; r"‘i'f',i‘»_rf"\;?; <A

I That my eliont andi23 Bihers weeving under
you filad the Tah. 2TA/9% tefurn ths Ronfble Centrsl
Aanmi.nzatiw Tribunel  Gowshadid naﬂghw&y&ng e
poymaat Bf 1) Spmefal Duty ellvyonce; 2} Howas flent

gl {tysnce, J) Spudial Loppensatioy {ths;&-’mf&lﬂy)
alicinacs and &) 'fi?.ld Sarvice TP cessifng. . .. -

R - : NE L L f e o

2, Y Thet the ﬁun’b&acfmw&iml afiar hsm.ing an
tha bkoth gide wis plessgd €0 paas the judghent & order

TE 4 Contd, )
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datad 22.02.36 dirscting you 0 say the reliasf of
{1} SoDehs (Specisl Duity Allowanceals 2} HRGA.
(House lent All7wances) {£.3) .0, {R.L.) Special
Compangatien {{tamoto Lreality) Allowencen and 4)
Fioid Sarvics Conceseion 10 the applicants of the
0,4, ¥, 278/9% within a pariod of thpss mdntha,

3. That the 1 :pondents , i.e. the Union of India
in the aboye mentitned U,a, N7, 274/95 has ales

filed & Specie) Leave Tctitios befnre the Hon'bla
Sugprame Court of Indis sgeinst the Judgmeni & oypder g
sgagsed in G,A, &, 274/95 by the Hon'ble Contrel
Rdminiatrativa Teibuna) ,Luwizhati Hensch. The Spacial
Lesve Patitics was finzlly haoazd with other similsy

emgeg by the HOn'ble Supreme Couzt of Indie and

finally dispused the motiers with other gimiler ceses
hy giving similsr Order snd the Hou'ble Supress

Szt By ita judgmant & ordes datad 17-02.97 paewsoed
in Civi) Ampen) No, 1572/67 alitwed the £anss OF the
Dafeice Civilian Fapmonal, In this Judgment the Hon'ble
Sunrema £ouet nf India clasrly mentidned that reqdr-
ding saymant of 1) Sgasisl Tuly Allowance to all the
Deferce Civilian Empioyees working in the Forth.
Eaatern region sre antitlad t0 this ellowance. 2)
Regoxding douss Hont Allowanca the Hen'ble Suprsws
Coyss effsmdd the judgnent of the Hoa'ble Centzel
pdninintrativae Teibunal ard allowad tha payment of
Houe Rent Allowance t9 the all Defencs Cevilion '
fmployesa/ serwonel, 3) Regarding payment of Speciel

{Contd,)

Ao
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A

Lempensatopy allowsnes {(1.C,) the Defance Civil jams

are antitlad 0 got the Bonefit with affect from ploip.

N LinGBs e 170408 any 2860 disocted the BV EY e

mant b8 @modify the arder and igsue cﬂrrigendu@ roge e
ding payment of ﬁ.C.A.(ﬁgL,),léj Regarding payment
&f Fisdd $qrvien Loncmasion the Bafance Civilian arp
éntitled 0 get the bonatis with effeat fron 0t 04,52
to 17.14.95 and ales directed tha Govacnment o
w044y the orday and igaua eoerigendun regasding ¢the
peyment 8¢ Figly S&rvicacanaasaian.

S, That ingpite 6f thage direction given by

the Hon'ble Suprems Coyrs ¢ Indde and the Hon'hig
Contra) Aduiniairative Tribuynal Guwahati Teneh you
hsve ﬂeiibérfﬁpiy Nl compided with the Ordnr with

2 BOtive Behing Bt RO steps hogn yat basn taken by
ybu'?ox peymesd af thege slinvencnn inepita of efaay
tut orderg by the Hon'ble Suproms Court of Indis and
the Hoathy, C@ﬁﬁral Peimicdstnativg Tribunsl

T -

6, That my clisnt has requested you in scversl

timeg both in egai nd written 0 pay the allowanaes
but you haye delibarstaly violnted, disobeyed and
dichonousad the Homthla szrf,’g Or‘égy}g by nen. impl 4.
Rontation of the Honinly fayrtts Orders which you are
lieble royp eﬂﬁtampt of ecourt,

" Ty tharefers, rﬁquest_yﬂm W pey the allowsnces
0 ay elients within 18 days from tnm dtity

Of-racaiatlﬁf this not dce elge I have _
~ {Conid,}
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: inatructiﬁg ta 2ils oontempt coan agnings
| | you dn the sourt for uon-conpliznce of ths
ian'bie CPurt's Drdam. Compliaccs of the
ufi dny e Caypt's Crday may kindly ba int i

tgd 10 the undensign.

this is for your information end dmmediste
fecassary @ction, This wsy be treated o8

\@J | wost uzgont.
Yoaues Faithfully,

(AUIL  ANBEDR) Advutcatas
Gophntd H 19?" Custe

x Inslosunst
1 Hon'Thie Cendpr) administrntivn
Tridbunal's Oxder cid, 22.02-286 in
Naha b0, 274/93,

2) ton'bie Supceme Lourt’s Trdas
dtda 1762687 G DAVl Appeud
no, 1672797 tor your raody raferance.
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